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6.3.96 	Learned counsel for the applicant 	 . 

Shri b...Lripathy is heard. His ground i. 

simply that the applicant is a  Group D 

employee - a poor man and his mother is 

exclusively dependent on him as she is 

a ilihg since long time. Je earlier 	
- 

representation has been rejected. His  

sec Ond representation request ing that he 	 -4 

I. may be retained till the end of cemr, 

1995 has not been disposed of. But since 

Lecember, 1995 has passed over,  there 

no need for that representation to be 

disposed of. Shri Tripathy says that on 

princ iple or on nerit he cannot lay great 	 . 

emphasis to win his case • In the peculie 

circumstances in which he is placed, he 

will be affected considerably in the everir 	\ \ 
of transfer. He wants to file anIr 

representation within a  week.  The 

Commissioner of Income Tax, Cuttack, is 

directed to dispose of the same within 

a period two weeks. Subject to that 

there is no otr ground pressed by the 

learned counsel for the ctpplicant for 

disposal of the rig ml Appflcet ion on 

merits. Till the representation is 

disposed of, t 	applicant shall contmnueE 

dt Cuttack. If the representation is in 

favour of the doplicent, he will continuef i 
otherwise he will move to the new place. 

The Original application is accordingly 	
U 

disposed of. 
Heard Shri .Kaish, learned 	

U 

standing (ounsel for the respondents. 
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